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y  C5NTRAL AO-C£!I£STRATIVE TRIBUNAL LUCKHOW BENCH LUq<Ĵ ~OW

o r ig inal  a p p l ic a t io n  no : 484/2003, 

this/ the 21st day o£ October 2003.

HON. SFIT. MSSRA Cm-IIBBER FiEI'4BER(J)/

HON. MR. S.P. ARYA MEIvBER(a )

•S.;

Sunil Kxiraar Singh aged about 31 years son o f Late Hriday 

Narain Singh Resident o f V i l l .  and Post Lalpur/ D is tr ic t  

Faizabad.

* . . .Applicant.

BY ADVOCATE SHRI S.K. SIJ-J3H.

VERSUS

1. A sstt . D irector (Extension)# I .C .A .R ., Anusandhan Bhawan^ 

Pus, New D e lh i-llO  012. ,J

2. Director# National In stitu te  o f Agriculture# K rish i 

Vigyan Kendra# Lucknow Kanpur Road, Darogakhera# Post Aurawan# 

Di str i  ct# Ludcnow.

....Respondents.

BY ADy'OCATE SHRI G.S. SIKARWAR.

ORDER ( ORAL)

BY SMT. MSERA CHHIBBER ÎEMBERCJ)

By th is O.Al.# the applicant has sought tacd irection
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to the respondents to pay the arrears o f rev ised  pay scale o f  

Rs. 3000-13500 w .e . f .  19.3.1997 to 24.4irl999 alongv/ith one increment 

of Rs. 275/- and i t s  arrears on the dues payatole to him per 

annum alongii?ith 18% in te rest  and or to pass such other order 

dee nf^fit in  the circumstances o f the case.

2« The b r ie f  fa c ts  o f the case see that he -appliaQat x-iras 

in i t i a l ly  appointed as Training Associate vide order dated

10,3.1997 by the D irector o f National In stitu te  o f Agricu ltu re,

K rish i Vigyan Kendra# Daroga Khera,3He worked theee up to 24,4*1999, 

but he was terminated vide order dated 19th A p r il 1999 w .e .f .  

14.4.1999 on the ground that the K rish i Vigyan Kendra, Daroga Khera, 

Lud^now has been surrendered to I.G .A .R . therefore, he was d irected  

to c o lle c t  h is  dues . Grievance o f the applicant i s  that he v^as 

not given the a rrears as per the rev ised  pay sca le . Therefore, 

being aggrieved, he gave' representation  to the authorities, but 

the same has not been decided t i l l  date, nor the arreaiss on 

account o f rev ised  pay scale given to the applicant* I t  i s  sxibmitted 

by the applicant that applicant ma.s i n i t i a l ly  appointed in  the 

pay scale o f Rs. 2200-4000/- which was revised  to 8000-13500/- w .e .f .  

1.1.1996, but h is  pay was not fix ed  in  the rev ised  pay sca le . He 

sent a lega l notice on 22.2*2001, requesting there5*v.for payment o f  

sa la ry  in  the rev ised  pay scale (Annexure No. 3) asKsf^Vide le t t e r  dated 

(Annexure-4), applicant was informed that h is case fo r  payment o f  

arrears as per the revised  pay scale  to KBNS isxkisx g  se i s  being  

examined in  the council with consultation o f finance and lavj section. 

Thereafter, in sp ite  o f  le g a l notices to the applicant, t i l l  date 

he has not been given any rep ly  the respondents. Being aggrieved, 

he f i le d  Writ P e tit ion  No. 110,8'l/02 (SS) in  the Hon'tale High Court 

(Lucknow Bench), but the same was dismissed as withdrav/n on 9.7.2003 

as th is  matter p^^ertains to the T ribunal. He has thus f i l e d  the 

present O riginal Application .



3* counsel fo r  the respondents seeking time to take instructions  

from the respondents. But after hearing the applicant's 

counsel, we are o f  the opinion fo r

Counter A ff id a v it  at th is  stage as respondents have s t i l l  not g ivfn^  

any f in a l rep ly  to the applicant in sp ite  o f the fa c t  that he kas 

given number o^ le g a l notices and respondents have fetes informed 

the applicant vide le t t e r  dated 26.4.2001 that h is  case i s  being  

examined in  the council. Therefore, we are o f the opinion, that 

th is  case be disposed o f at the admission state  i t s e l f  by 

g iv in g  a d irection  to the Respondent No. 1 to consider the claim  

o f  applicant as stated  in  th is O.A. and to pass a reasoned 

and detailed  order under intim ation to the applicant w ithin a 

period  o f three months from the date o f rece ip t o f copy o f th is  

order,

4. Witlix,fake above dijsa-c^tions, th®6 0.A* i s  disposed o f at tht̂  

admission stage. No costs.

/
member( a ) member( j )

LUCKNOW: DATED: 21,10.2003.

V.


